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Present ¢ Hon'ble Mr, D, Purkayastha, Judicial Member
| Hon'ole Mr. G.S. Maingi, Adninistrative Member

Pradip Kr. Biswas
- vs -
Eastern Railway
For the Applicant : Mr. B. Chatterjee, Counsel
For the Respondents: Mr; P.K, Arqra;‘Coﬁnsel
Hegrd on ¢ 30=9-99 bate of Judgement : 30~9-99
| ORDER

D. PURKAYASTHA, JM

Heard 1d. Counsels for both the parties. By this appli-
cation the applicant prays for direction upon the respondents to
enhance the rate of subsistence allowance from 50% to 75% from
September 1996 in accordance withth® Rules. So, we direct the

reSpondents'to consider the case of the applicani in this regard,,

and to pass approprigte order within one month from the date of

\

communication of this order. Applicstion is dismissed accordingly.

( GS% Main i) ( D, purkayastha )
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